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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO: 216 OF 2024

!

IN THE MATTER OF:

Gaurav Sharma .......APPLICANT

VERSUS

Radha Soami Satsang Beas Dera Baba Jaimal Singh And Ors

.....RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3 AND 4,

GOVERNMENT OF INDIA, MINISTRY OF ENVIRONMENT, FOREST

AND CLIMATE CHANGE, NEW DELHI

MOST RESPECTFULLY SHOWETH:

I, Dr. K.Muthamizh Selvan S/o Muthu Kanaga Raj, aged about 41 years

working as Scientist 'E’ in the Regional Office Chandigarh of the Ministry

of Environment, Forest and Climate Change at Chandigarh do hereby

solemnly affirm and state as under:

,{:(.as„boisin\
’(/C

-(bay and submit that I have perused the copy of the Original Application
/

Tia,d th, „1,v,nt d,„,m„,t, ,nn,x,d th„,to. I „y th,t I ,m ,,nv„„„t with

the facts and circumstances of the case and therefore able to depose to the

same. I am filing this Affidavit for the limited purpose of opposing the
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admission of this Petition and the grant of any interim relief as prayed for

therein.

2. 1, hereby deny the correctness of each and every contention, statement,

allegation and/or averment which is in any way contrary to or inconsistent

with any statement and/or submission made in this affidavit, as if it were

specifically traversed. I further say and submit that any omission to deal

with any statement, contention, allegation and/or averment made in this

Petition, should not be treated as an admission thereof.

STATEMENT OF FACTS:

3. It is humbly submitted that 'Land' is a subject matter of the State

Government. The forest areas and the legal boundaries thereof are

determined and maintained by the concerned State Government. That,

being the repository of the land records, State Government has the

primary responsibility to determine status of any parcel of land, giving

due regards to gazette notifications, provisions under State and Central

Acts and concerned judgements and directions of the Hon’ble Supreme

Court.

4. That prior approval of the Central Government under Section 2 of the

Van (Sanrakshan Evam Samvardhan) Adhiniyam,1980 (Formerly known
r&f/L \

,':'}\ T:,_}iVe Forest (Conservation) Act, 1980) i, ,eq.i„d f„ ,„,yi.g ,„t ,.y
J

\ J(arIZ forest activity on forest land.
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5. The Government of Haryana vide letter No. 597-Ft-II1-92/3051 dated

04.03.1992 submitted the proposal to the Central Government seeking

prior approval under Section 2 of the Van(Sanrakshan Evam

Samvardhan) Adhinyam, 1980 for diversion of 40.34 ha of forest land for

setting up Satsang Centre for the Radha Swami Satsang in Haryana.

6. The Ministry after examining the proposal and the recommendations of

the State Government, granted Stage-I ' In-Principle’ approval under

Section-2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980

subject to fulfilment of certain conditions.(True Copy of the Stage I

Approval dated 13.02.1997 is annexed as “Annexure RI”.)

7. The State Government submitted the compliance of the conditions of the

Stage I Approval and after due deliberation, the Ministry vide its letter

dated 06.01.1998 conveyed its approval under Section 2 of the

Van(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for diversion of

40.34 ha. of forest land setting up Satsang Centre for the Radha Swami

Satsang in Haryana with the following conditions:

a) Legal status of the forest land shall remain unchanged.

b) Compensatory Afforestation shall be carried out over 80 ha. of

non-forest land at the project cost, and the area will be notified as

protected or reserved forest.

q+' :-:A{b, The forest land will be ,tiliz,d ,.ly f„ pl,„t,ti,n ,ft„„ ,.d „o
+/ e!#3r7 la/\q

i.\, 4”;=-' - '/ ,J construction will be und,rt,k,n ,v„ this land

b / 1f:r r1 1 f: a cop r O
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d) Any other condition which the State Government may impose

from time to time in the interest of afforestation and protection of

forests. (True Copy of the Stage II Approval dated 06.01.1998 is

annexed as “Annexure R2”.)

It is humbly submitted that this Hon’ble Tribunal vide order dated

13.05.2024 in the present matter had directed that the “ allegation which

has been made in subject cited original application needs to be verifIed

and if found to be correct then appropriate remedial action is required to

be taken/ensured at the fIrst instance by RO, MOEF&CC, Chandigarh” .

The Ho’ble NGT further directed as follow:

"Hence, we direct RO, MOEF&CC, Chandigarh to duty examine the

truthfulness of the allegations made in the original application and

ascertain the extent of violation of environmental norms, if any, and if the

allegations are found to be correct and submit action taken report before

the Tribunal within three months .”

In compliance to the above said Order of the Hon’ble Tribunal, the

Regional Office, MoEF&CC, Chandigarh had conducted the Site

Inspection on 01.08.2024 of the land under question. The site inspection

was carried out in the presence of the DFO, Panchkula and the Applicant.

Further, vide letter dated 29.08.2024, the Site Inspection report was

to the Hon’ble NGT, Principal Bench, New Delhi which was

on record vide Order dated 30.08.2024

8.

9

r

itted
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10. During the site inspection, the State Government was requested to

provide information on the following:

I. The historical compartment history including plantation and felling

details of the forest area under question in the instant OA. Further,

tree cutting permission for safeda and State Rules under which

permission was granted.

II. Authentic Wildlife death/kill data from the concern wildlife

division against the allegation made by the complainant; in case no

kill then certificate in this regard.

III. Comments on the mining and other activities in the nearby River as

alleged in instant OA.

IV. Total area under construction activities by the User Agency in

forest land along with the map of the same.

The said information was not received from the State Government,

hence the Regional Office, Chandigarh wrote a letter dated 04.09.2024

requesting to provide the said information. However, till date, no

information has been received from the State Government. (True Copy

of the letter dated 04.09.2024 is annexed as “Annexure R3”)

11.Further, a proposal (Proposal No. FP/HR/REDIV/493246/2024- 2.0234

ha) for change in land use in 2.0234 ha out of the already diverted forest

for setting up of Satsang Centre for Radha Soami

Khasra No. 11/1, 15/2, 14/2 situated at Village – Bir

land 40.34 Hectare

ltang Beas bearing+

L {n

F
I

IP
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Ghaggar, District – Panchkula (HR) has been received in the Ministry on

02.12.2024 in PARIVESH 2.0 portal and the proposal is under

examrnatr on.

12. The answering Respondent craves liberty to file additional information, if

any, till pendente lite.

13.Hence, in light of the above submissions made by the Answering

Respondent, it is prayed that this Hon’ble Tribunal may take the instant

counter affidavit on record and consider above submissions and pass an

order as it may deem fIt in the interest of justice.

19 DEC 2024
DEPONE

VERIFICATION

I, the above named Deponent do hereby verify that the contents of the

above affidavit are true and correct to my knowledge and are based on

official records and nothing material is concealed therein.

Verified at Chandigarh on this 10.12. 2024.

laB

3: i
= = g

L''

10 DEC 2024 DEPONENT

caf''?i

Dr .(E.gr.'q
OAFF'i C(.) ',i : ,d j S.3{o I ,ER
CHANDiGARH
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T6l8gr8m : PARYAVARAN,

NEW DELHI

FInq :
Telephone :

tiHI (faw©q) :
. Telex : (bi-IIngual) : W.66185 DOE IN
FAX : 4360678

Hr(aT(MR
wklwl'v'tqq+qrw

GOVERNMENT OF INDIA
MiNISTRY OF ENVIRONMENT : FORESTS

qqlqwl qq;i, do ata dtD atiHLq)qH
PARYAVARAN BHAWAN, CGO eoMPLEX

iRa (tg, q{ that - rloo03
LODHI ROAD, NEW DELHI-110003

&7 9/92-Be Date cli 13 , 2 , 1997 ,

The Secretary to tha;ovt+ of HaQ ana,
n>rest;8 Dqpartrnent=,
CHANDnGARH .r

IV
Sub I Transfer of land BIr Ghaghar protected n3re8t for settIng

up one BIg Sat:sang Centre for the Radha Swan 1 $at8ang,

dr

:if
If
;': I

1 an dIrected to refer to Goverunent of Hal:rana,
n:>rest Department 1 s let;tar NO , S97-.FblI1-.92/3051 dated 4th
March, 1992 on the aiX:>ve mentioned subJect 8eek IIng prIor
q3prDva1 of the central Goverrrnent in acco'rdance wIth Section 2
of the Ft)rest (Cbaservatk>n) Act, 1980a v/

2, . After careful CDnslderat;Ion of the proposal of the
State Governrlent, the Central Governnent hereby agree8 in
prIncIple for approval £o F di+–diE-16-n -ot 40 , 34 ha, of £k>rest
land for settIng up Satsahg Centre for the Radha SwamI SaX;sang,
subJect to all £llment of followIng a)ndlt:ions i

{ 1} Immediate actIon be !aken for tran8£er ald rnutat IIon
of 80 ha, of. non.J£or69t land in favour of State Forest
D%>artdnent, . i

( Ii) The user agency will transfer the cost of a,mp arsatoj.'y
afforestatIon (based on the sIte specIfIc eSt-bTlate
prepared by the DIvIsIonal Fbrost. Officer) jn favour
of the EU rest Departrrlent,$3/

CIAP /.-

iV :

I ' //

t ' + J' I / 'J

–----- ----B = I enjil

}

J
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3, After receIpt of the cornpl lance repo;t or: ti,p {;.,3

!! !i;!m ii]; !! i IIe1{1:IEg ::: : : t : 3: : : :: S t § : :r: rE; iIi :1 i§ elIIS:ii ; I
land to user agency should rut be effected by the std{.e
Governnent till formal order approvIng dIversIon of &)res t ,

land &le lsnle ci by the Central Goverrrnent,

Your s fa lth fully,

Sr, As8tit ,
( D, C, Flrandur=L )
Inspector General. I

f

CoE)y71io 8

prIncIpal ChIef Conservator of Forests, Governnent
of Haryana. Chandlgarh B

2, The OF(Central ) , RegIonal O ££lceJ Ch and ig

3. The AB, K) (HQ) , New DelhI,

r 4, Guard fILe,

t . (L

/I • n \ n /
IAU7

( D,C.ahandF;':- '- #m
Asstt, Inspector Gbneral o£ Fo=eSr +

b4,a+,'/o , 4G a)--b $ ;)„MaLI BIB'-)
t

b7

HI-aBn

A laRA b- ' 7% ). _
f

:').cO
- Jp J)h

/r(rAL
I

M .JLL-,,,' b, J-;''C
\ \\
fI I <;z–iLI -X N+S
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,Sf Elle 'Cl Irl,Irra U V d I' li InIPI ' CJ \in

( Ct), IISt:+ tv,3 L:i CII'+ > AFt ll' e g E
tIleLripft.g,i ) IIdS; traIIII r:x+ii81i,ItC:d II , t]

C:tet+ t:I'd ] Gcjve}:'1111tel IL .Litltlet' Sql

ca 1'l: ( ll 1l-' COIIS ide 1 a 1: i.atT\ f t: 12 r

III:I blitz re:colnliie lit{ae ts ri IIlle 1 1 t:

1.1 III C':eI'l tlr,i 1 Govt:: r I'lll\l::li111111-i t' II I"

o.f 1: iII:+ I'll,I't Psi tl if:i'll tiLt I l= t: i.tItt
Il a .of forest laIid for sdt

AS st t

a

NO' 8-072/92-FC
Gov9rrrluerrt:-,of Ipdla ., . . ,_ . . .

22
Paryavaran Bhawan,
cca Complex, LodI IOad
New DelhI - 110 003

'l'Ilt: SEjl. it. el;Ii ry C I?1> test:sJ
GavE ,' CJ [ HarYana
Cha nd Iga rh

6 , 1.9 %Dated I

bIversIon of 4lC>, 34 ha;, of fc>lest land foI settIng
Centre for .5aqh3 Seam} Sptspng , in Amt>ala dIs!+•

up Sats ang

Lu ly,>U I' I ',iII:C,r No . 9046.-V..n 3/97/25302
loat'l l: totl eLi gu 1; Jt?c L geek i. i ty LIJ' i u 1.

ill act:art la lice w itIl St=:c I.:iot'l- 2
1, , j98€1 alia LD gay - t.Itat t,Ill?

visit; 1, y COltnAi L Lee COIIS-iIi. I:tr L t:il
t-.-iuli- 3 vf t: IIe d£OI'l Isa .ill At: It; B

1 : / IIII llil’I!(: I:et, I t:u 't'eft-:l'
it t:ctI '24 + 12 n 97 OIl tIle allo v-l3

of t: Ill- proposal of tIlle St.at:ti
1: jaIl tJ [ L lie above tIIItIIL.iLJttl2t\

ItII I-el Jy , collvey g i. Ls dEtptov.ll
Irlr: t:v ,i t: Ll.III > AcE , frI r 13 i vi? I'S i ,ill
LIng up Sats ang Centre for

In Aint>ala dIstrIct subject to followIng

I

t

dlla'. Sonia.I Sat:sang
nI:IIt loils :

I

Legal status of forest land shall reina in unchanged,

Colnpensatory '.afforestation will be carried out over 80 ha,
o'f non- forest 1,and at the : project: cost, and tIle area VIill be
notltie.d as ' protected or teserve forest ,

I

The .£orest: land diverted $vIII be utill.lsed only for plantatIon
of trees and no construct}on wIll . be undertaken over this lark

I

Any .other condition whIch ! the StaLe Govt-, rrlay Impose flora tlr.
ab,to time in the interest of afforestatIon and protectIon of

forests ,

Yours faithfully,

( RiK. CijAUDtIRY )
inspector General of ForejjI

I

I

-\
\

I
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GOVERNMENT OF INDIA
wfqqq,qqq+qaqTjqfjqdqq7raq

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE

aiM #TZlf:M .kgbTq / Regional Office, Chandigarharqad :VIa

SPEED POST/E-MAIL
.09.2024F. No: 19-CC-005/2024-RoC Dated:

To

The Principal Chief Conservator of Forests (HoFF)
Government of Haryana,
State Forest Department,
Van Bhawan, Sector-6

Panchkula, Haryana

Sub: OA No. 216 of 2024 in the matter of Gaurav Sharma Vs Radha Saomi Satsang BeasDera
Baba Jaimal Singh & Ann pending before the Hon’ble NGT (PB), New Delhi -reg.

The undersigned is directed to bring to your kind notice that the Hon’ble NGT (PB), New Delhi

Sir

Order dated 13.05.2024 (copy enclosed), wherein, Hon’ble NGT directed the RO, MOEF&'CC, Chandigarh
to duly examine the truthfulness of the allegations made in the original application and ascertain the
extent of violation of environmental norms, if any, and if the allegations are found to be correct and
submit action taken report before the Tribunal within three months”.

In compliance to the aforesaid Order, the RO, Chandigarh has conducted the site inspection and
during the site inspection following information has been requested from the State Forest Department:

1. The historical compartment history including plantation and felling details of the forest area

under question in the instant OA. Further, tree cutting permission for safeda and State Rules

under which permission was granted.
Authentic Wildlife death/kill data from the concern wildlife division against the allegation

made by the complainant; in case no kill then certificate in this regard.
Comments on the mining and other activities in the nearby River as alleged in instant OA.

Total area under construction activities by the User Agency in forest land along with the map
of the same.

2.

3.

4.

The information as requested above has not been received so far, accordingly it is once again

requested to provide above mentioned information for final submission before the Hon’ble NGT.

This issues with the approval of the DDGF (Central), Regional Office, Ministry of Environment,

Forest & Climate Change (MoEF BCC), Chandigarh.

Signed by Raja Ram Singh

Date: am-2024 14:50:13

Yours faithfully

End: As above

(Dr. Raja Ram Singh)
DIG (Central)

&T+. 24-25, Ma - 31 IT, HbTq -160030 /IBNo' 24-25, Sector-31 A' Chandigarh
WN / Tel No : 0172 - 2638061 Fax :go.:'’9172 - 2638135 Email :' ' mef(p nic.in
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